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SHRI S. KANDAPPAN (Mettur): 1
sought your permission to raise the question
about the strike in the Indian Overseas Bank
by the employees. Before 1 go to that
subject, kindly permit me to say a few
words about the atrocities perpetrated
against the Harijans.

Iam pot going to sermonise on that
just now. 1 only request the House through
you to bear it in mind that this is not the
first time this is happening. Even earlier,
when we waoted to discuss something about
social welfare, it was always put at the fag
end of a session and the discussion was
adjourned or the House adjourned without
starting a discussion,

What I would like to insist upon its that
this is a very serious matter, 1f we are
going to treat it in the casval manner in
which the Government is treating it, then
I am afraid a bloody revolution will start
in the country. They canoot bear this any
more. That is the situation which they
have reached. So, I would beg of the
House through you to see that we start this
discussion today, right now, and if possible
to go ahead with it even sitting late in the
night. Or, as somebody suggested, if need
be, let us extend the sitting up to tomorrow
and conclude the discussion on the subject.
1 feel very seriously about it.

Now, coming to my subject, I was
referring to the strike. [ em sorry that the
Minister of State, Shri Sethi, who was here
a little while ago, is oot here now. This
strike is very unfortunate, because it comes
in the wake of so many other strikes that
are taking place in our country. It is not
only causing a lot of inconvenience to the
clients and the consumers but it is a proof
of mismanagement in the nationalised banks.

T shall just briefly put the case before
the House. About two weeks back, there
was some kicd of struggle and a sort of
difference of opinion between the employees
of the Oversess Bank and the authorities, in
the Defence Co'ony branch. The Secretary
of the Union concerned with this problem
wenl there and sorted out the difference, and
he was able to amicably settle it. But what
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happened was, another Assistant Manager of
another Branch happened to be there and
they had some altercation due ic other reasuns.
Due to some vindictive action, vindictive atti-
tude, suddenly, without any provocation,
after everything was settled, an employee of
this bank received a charge-sheet, Even
before he replied to the charge-sheet, another
communication followed, suspending himn
from the post. Immediately, it triggered
off a strike. This strike is almost complete
everywhere, in almost all the branches in
the Indian Overseas Bank for the past two
or three days, in Delhi, as well as outside,
Bombay, Madras and so on. I am upable
to understand why the managemeot should
be so vindictive and unnecessdarily provoke
the employees for no reason whatsoever,
Though this is a very small maiter, at the
same time, the implications are serious. So,
1 would beg of the House and ot the
Minister, to enquire into it and get iuto
touch with the Custodian of the Indian
Overseas Bank. 1 thiok the head office is
in Madras. [ request the Minister to see
that the matter is settled amicably as early
as possible before much damage is done.

SHRI S. M. BANERIJEE : Sir, when
is the Minister to reply to all this ? 1 was
permitted to raise a matter under rule 377,
The speaker in his wisdon permitted me.

MR. DEPUTY-SPEAKER : 1 fully
agree. So many points have been raised.

SHRI1 S. M. BANERJEE : Unless the
Minister replies to my point under rule 377,
it will defeat my purpose.

SHRI RABI RAY : They are there to

reply.
MR. DEPUTY-SPEAKFR : Order,
order. [ understand it. I am only seeking

your co-operation. It is not only the point
raised by one Member. (fnzerruprion)
Kindly listen. There are so many points
made involving s0 many Ministries [ say
that it would be enough if you make the

point—

SHR1 8. M. BANFRIJEE:
excuse me. Give me half a minute.

Kindly

MR. DEPUTY-SPEAKER : [ will give
you time. I have Theard you. Please
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also hear me. It would be enough, I think,
if all these points are noted by the Govern-
ment, because we have to expedite the
business before the House. If you, however,
suggest that oo every issue raised there
should be a reply from the Minister—

SHRI S. M. BANERJEE : 1 have pur-
posely taken permission from the Speaker to
raise this matter of interim relief.
(Imerruption)

MR. DEPUTY-SPEAKER : [ only seek

your co-operation to help me in these
matters. I urderstand your point is legitl-
maie. I am not saylog it is not. My

difficulty is, when such a heavy business is
in froot of us, if we follow this procedure
to lay that all these points raised, oot only
by you but by many other hon. Members
also, should be replied to by the Ministers
concerned, I am afraid the whole of this
evening will be taken up by this,

15.00 hrs.

SHRI S. M. BANERJEE : I wrote a
letter to the Prime Minister who is also the
Finance Mipister. I wrote a letter to the
Speaker also who was pLermitted me to ralse
it. I have written to Mr. P. C, Sethi and

also personally approached him. It is
about the Pay Commission and interim
relief. It is an all-India problem. It has

widest implications.
to it,

Let the Minister reply

MR. DEPUTY-SPEAKER : Let Mr.
Rabi Ray also raise his point. After that,
if the Governmeat wish to reply to some
of the points raised, they may do wo.
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